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followed
re promotion of
a Judge (Res)

ernment  interfered in tve judicial
provess: the Law Minister interfered
in the judicial process; th.: Law Mims-
ter discussed with the Chief Justice of
India the case which was pending Lbe-
fore the Subordinate Court. The Law
Minister promoted him and kepil his
promotion pending saying that the
promotion can be had only after the
case 1s (isposed of.

This is an atrocious inlerference in
the judicial process. It is absolute-
1y mconceivable, Therefore, the judg-
ment becomes suspecl; the judge
becomes suspect, That is the product
of connivance and conspiratorial
arrangement  under Jhe car-ol, un-
der the temptation in hustling a thing.
This js the circumstance under which
thi has been done, It is most atro-
cious of all persons, Mr, Shanti
Bhushan should nol have done this.

That is all I have 2ot ty say, I am
soiry that the clean hand of Mr.
Shanti Bhusian becamve solled ax a
Minister in the matter of judicial pro-
ces,, I am sorry about it, This ig all
I have got to say. T do not want to
reply to many things, to the vitupera-
tive fulminations and the characteris-
tic way Mr. Chatterjee indulged in.
He could have the pleasure of doing
it. T do not want to replv to that.
This is not the time to dqg that, (In-
terruptions). He has developed a
great fascination for the judiciary, I
only want to remind hirn of what the
great leader, Shri E, M, Shankaran
Namboodripad said, namely that the
judges in India are the product of a
Bolshevik. He had to stomoch it
That was the certificate he had given.
(Interruplions) I have seen enough
of the great performance; I have
seen cnough of the brand demorracy;
T have seen enough of his love for
democracy; 1 have seen enough of
Your love for the country; I have
seen enough of your love for the ju-
diciary, I have seen enough for the
partialily of the judiciary, That is
all T want to say.
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MR. CHAIRMAN: Now we haveto
take the Half-an-Hour Discussion.

SHRI C. M. STEPHEN: I will con-
clude.

MR, CHAIRMAN: It is 5-30 P.M,

SHLIRI C. M. STEPLIEN: 1T will just
take fwo fo three minules more You
may put il to vole next{ lime. 1 do
not wanl to delay the Hall-an-Hour
Discussion. At 5-30 P.M. it nas got 0
be taken up,

MR. CHAIRMAN: It is already 3-10
now. Now' we take up the Half-an-
Hour Discussion.

17.30 hrs,

HALF AN HOUR DISCUSSION

Alleged irregularities in Indian
Institute of Technology, Kanpur

wo owwt fag  (WrmgR) : owwlr
muwméwﬁﬂwﬁmﬁﬂ
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“The crisis of confidence m the
IIT Kanpur has reached a pownt
where only a  full-fledged inquicy
will satisfy the warring faclions.
The reluctance of the Mimstry of
Education to instituty a piobe cven
when a large number of alleged
financial and administrative irre-
gularities—some of them apparently
serious—have been brought to the
notice of the President, Mr Reddy
who is the Visitor of the Institute
is not understandable™
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“IIT Bombay and Kanpur are vet
to tormulate proposals. The Com-
mittee are unhappy over the inord:-
nate delay in the implementation ot
the recommendation ot All India
Council for Technical Education.”

ar & wrf urk & ) feafa 1w e
thaﬁﬁﬁmwﬁmmﬁ
)

A @ AL, WIT TAN YEIRE 245
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“The Commiitec are unnaopy to
note that there was delay n starting
reservation of seats lor .cheduled
cases and scheduled tribes candidates
in the Institute while IIT Bombay
and Delhi started reserving seats
from 1968 this IIT started reserva-
tion from 1974 for post-graduates and
administration.”

Ll wreea szgy A Wt fra & s
tfs A fean e gwr & 1 TR
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“The Committee are distressed to
note that there was inordinate delay
in submission of the Reports of Re-
viewing Committee particularly by
the Reviewing Committee on IIT.
Kanpur.”

& 7% § aEr § ww guEsr | A@ w7 T
g i 8 TAARes TN § 5 ZATT TR
WARI ST @ # S oy oeditew wEE
¥ ford § -

“The Committee desires {hat an
mdepth study may be underiuken to
assess the extent of utilisation of the
costly sophisticated equipmeat yvail-
able in the LLT. with a view to tak-
ing necessary measures ior tneir ful-
1or utilisation.”
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In the case of 1IT, Kanpur, the re-
commendation has not been implement-
ed at all on the plea that there is
shortage of accommodation and diffi-
culties 1n schooling for children.

The Committes are disappointed to
find the progress made in impicment-
ing the Faculty Exchange Programme
amongst IITs. and Indian Institute of
Science in pursuance of the Vistor's
orders issued in Sepember, 1974 15 very
slow.

€9 ¥ qa & wwr w1 &we fawr o @, Ay
wrko st SYowAgy wifEm T d | T
#1 7EY, DA FHET AT §A9 0% @ ™ 67
# ¥ ¥ FATa wEm Wi 3y om aga
TEZ L) T A FETE w24 W

The Commttee are ‘oncerned to
note that while IIT Madras and 11T
Bombay earned Rs, 12 94 Jakhs and Rs
11.21 lukhs respectively dunng 1976-
T, the IIT Kanpur tarned only Rs.
431 lakhs.
7 9T PR E § WA 4 @t # w
# 1 T AT WO T WA B, At § e
w1§ @y @ T S, fow s & wmer A
T g AW W A oA oy s
agar & fF

The sale of computers IBM 7044 and
1401 at 5 loss of lakhs,

v a2y AT fear mar @, e Ee R wedeaE W
W ogeT ¥ A W wd w7 e
T a1 Afed oRre femr s oW sy
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g | Payment of Rs one lakh to Shri
JL Upad?yay.
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Advances made tor journals not
adjusted:—Advances upto Rs 10 Lo 15
lakhs towards subscription to juurnals
are made every year to M/s. Alhed
Publishers No eflort by the Accounts
Section 15 made to get the report about
the receipt ot the journals ordered.
The advances given to the Alben Pub-
lishers are shown as expenditure with
vut adpusting the same.

7 @ form fofam | g aA R ared

it at® ¥ § o a7 Wiy I A g
¥ faw g & & 9 v owaeg TETRE ofew-
A ursaz fmowrfaard . agoedr 8, 1979
T o "ro A7 &

This 15 to refer to your D.O letter
No Dated 6th January, 1979 which
hus beep delivered to my office on 8th
January, 1979, regarding cent per cent
advanve payment made to M/s. Allied
Publication Private Ltd., New Delh,
amounting 1o, Rs. 6.51,648.

T g fom (AR UEE 4
AL, Al Tz

Accounts Section does not get any
Reporl from the Library in regard to
these advance payments. The status
quo regarding this could be checked
from the Library, if you so desire,

o Nt ow qw W wedhr @ -
the use of aircraft for private visit
AR EE ] wifE AT TR
T oY W 5sszmt T ¥ ¥7 T
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Adjustment of Rs. 15,000/- aganst
Imprest Rs. 2,000,

The Director ordered the adjustment
of an amount of Rs. 15,000/~ spent by
the Department of Chemical Engineer-
g as against a permanent sanctionerl
imprest of Rs. 2,000/~ particularly when
the vouchers submitted by the Depart-
ment were found mutilated ani erased,
The objections were over-ruled.

W sFel & 79w & WA el & grr .
dar 1w ofy FreT & 1 A e O SR R Ay
t | T T AT ¥ oAw oot T8 o W wwe
g faw @1 A a9 ¥ @ e g p—

“Since the matter has comg to the
notice of the authorities and ; Com-
mitiee has been appointed by the
Director to examine the vouchers, the
procedure for adjustment of remain-
ing wvouchers can now be .nitiated
only, on the basis of the statement
recorded by the Committee for fur-
ther recommendation ™

awmafa 7, & fer sawr & & A
T wEAT ATET 2 | W FEE avw Ay d—

“Advance made fo non-existing

firma”

AT AR AR A @I ST am &
s Ay, S rrAwifard ATy
® faqr 3% WW 7 vewm wrfEm g

“An order was placed by Purchase
Section vide purchase order No. P 6
E. 28/73-74/600 dated 25-9-73. The
Institute made 90 per cent advance
to the firm through bank which was
in excess by Rs. 60.26 "

wx agueg fam & war & fy e
aA Ufwfeen wiwrag frar mr oYy oW
g fan T 1w | qar wer fs Ao,
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“Aguinst our P.O. No, 50 and %0
dated 25th September 1463 placed
with M/s. N J Electronies, Bumbay,
an advance ol Rs 82520 was paid 10
the firm beng 9 over cent af,dalist
document through Bank'’

A7 AT AT GNT # TR R ETE T4 AT, ®A
% 4T 5 qaT A F )

w arlr S & At d gf ¥ wmm A

#IWT & w37 § vF 7 &7 A F —
Misuse of the statutoiy pr.Jsivion

paT? fore walt o o & a1 7% w1 A A
AT q¥AT F 1 7 W o7 foE & aw g e

‘The Institute 15 an  autonumous
organisat.on ncorporaled unde- the
Act of Parliament 1961 and 1» who'ly
financed by the Central Government
It 1 functioming under the Miustry
of Education. Government of India
The lormations of various const.tuent
bodies such as I1T Councils Boari
of Governors of various constulurnis
Building and Works Committee, Fin-
anve Commuttee, Senate, ete (onsh-
tute under the Act and the Stalutes
which govern and guide the 1nstidut>
functioning n the areas of adminis-
tration, academie including curricula
and syllab:, construction and reba.rs

of magjor and miner works, Budgel,
etc”

3T a7 Wi qwen dv ) ar feege W
Brh qrfaom # 1 a7 o 3 A E ) Ay
=T wrfywa aft @ wear 20

“A gross misuse of the statutory
provisions to favour indniduals is
eyemphhed 1n the appointmsnt o1 Dr.
N L Nigam as Deputy Director In
violation of the past practice ol
constituting a regular selection com.
mitlees, the Chairman BOG exer-
cised hiz ‘discretion’ to constitute an
ad hoc Selection Committee and
rushed through the appointment of
Dr. N. C Nigam as Deputy Direc-
tor.)l
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THE MINISTER OF EDUCATION,
SOCIAL. WELFARE AND CULTURE
(DR PRATAP CIANDRA CHUN-
DER): I should, at the outset, thank Dr.
Ramji Singh for admitting that the
IIT 1» a very prestigious mstitution.
Not only this IIT Kanpur 15 there, but



Al'rged

381 .
irregularitics

there are 4 other IlsT which arepro-
duving the best of the technicians in the
country, who are a'so highly regarded
in toreign advanceq countries,

He has righily pointed oul that the
1IsT shoulg be look:d after with sufli-
clent  care. He has referred to the
Report ot the Estimates Committee.
Wh=never there is any Repori of the
Fstimates Commttee or of the Public
Accvounts Commitlee, Government al-
wiays iooks upon them with  utmost
care, and scrulinizeg theiy every re-
commendalion and suggestion, so that
Government is in a position to know

what is best for the institu-
tion, in the interest of the
country—not in the interests of
the Minisiry or of any parti-

cular officer. So. when Dr. Ramji
Singh mentioned this malier nbout the
Estimates Commitiee which wants an
indepth study for a fuller utilization of
the assets etc. of the 1IsT.. certainly
the Guvernment is considering some
cf the recommendations—which have

been  made, But apart from the
hroad recommendations 1n the Es-
timate Commuliee's repori, the

other specific instances which Dr. Ram-
1 Singh has mentionad, as [ undersiang
them, have not  bheen mentioned
by him out of the Estimate: Commit-
tee’s report. But his main crificism
wis confined lo the various .iit.cisme
made by the Estimates Commitice.
Goverminent is carefully considering
fhese matters, and appropriate slops
will he taken, and a report alsy will be
plaed hetore ths Estimates Commitlee
just as in the case of the Public Ac-
connts Commitiee—about what action
Government is taking in resrect of
these matters. Therefore, I request
Dr. Ramj Singh most humbly that he
shduld have patience 1o see what 1§
being done so far as the report of the
Estimatas Committee is concerned.

He has mentioned many other cases
of alleged gross irregularities but 1
should submit that the Halt-an-Hour
Discussion is raised on the basis of the
question which was originally asked in
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this House and to which I had given
some answers. In that answer [ have
stateg that several complainis huve
been made against the Director ol tne
Institule and the engyuiry which wus
demanded by the hon, members ¢f this
House before the President, who .5 the
Visitoy of the Institute, was with regurd
to the conduct of the Director. I have
got vopies of the submission which wis
made. It was about the state of affairs
of the IIT under the present Director,
Dr. A Bhatltacharjee and it demanded
that the victimisation which had faken
place under him should be lwoked into
1 have said that the Director is not all
in w11 in this institution. 1 am not
heing legalistic nor do I want to men-
{ion ahout gulonomy etc, at this stuge.
But ] am simply stating that unuer
the Act and the statute ot the Insistute
—-for thal matter, all gther Institutes—
Director is one of the officers—-principal
officer no doubi—but his acticn 15
supervised hy the Boarq of Governors.
consisting of representatives of difle-
ren! States and also a large numbe:s of
representatives of the Council of IIsT
There is a Council of 1IsT which lookg
after the affairs of IIsT as a whole
Therefore, the svecific porrds wnich
have been mentioned by the hon mem-
ber will be certaunly seni to the Bourd
of Governors for scrutiny ang thwr
statement will have to be oldnined go
that they mighi express their opinion,
But some of the allegations which
havy been made against toc Director
by the hon. members of ths Tlouse
have already been considerci ly the
Board and I do not know 'what else the
Board will say,

Certain specific quesiions have been
rajsed about financial {rregularities.
There is provision for audit not by
any private auditor but by Govern-
ment auditor, who scrutinises these
matters. If there is really any finan-
vial irregularily, the Government audi-
tor will certainly give his ' comment
and on that appropriate action will be
taken. Dr, Ramiji Singh has said that
he will make these papers available
to me. If he kindly makes them avail-
able to me, certainly I will look iuto
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the matter But 1 say once more that
Government 1s keen that thus presti-
gous institution along with other IIsT
should be kep! above board If there
15 any doubt about any affairs of these
1IsT keeping in view the structure of
the IIsT and the various bodies which
exercise powers over IIsT certainly
Government ‘will see to it that un-
necessary criticism may not be levell-
ed agamnst these institutions I say
with very greal regret that some stu-
dents of IIT Kanpur saw me some-
fime ago and pomnfed out that because
ot thug pubhicily in the press criticising
the 11T in this fashion their future 1s
also at stake, because people will not
have any faith in the degrees of the
IIT I most humbly request hon
members not to take to that line But
i any real case 18 made out, there 1s
the Board there 1 the Government
Auditor or Accountant General, what-
ever he 15 called and it will be cer-
tain'y scrutimsed In addition, as
Chairman ot the Council of IITs, I may
say that if Dr Ramj Singh can show
me those cases specifically which can-
not be satisfactornly explained by the
1IT, then apptopriate steps wil.  be
taken

DR RAMJI SINGH What about
my suggestion to appoint a commitice
ot say, 3 Members of Pailiament’

DR PRATAP CHANDRA CHUN-
DER 1 respuctfully submit that Mem-
bers of Parlliment hawe got greater
1esponsibility  towards the country in
gener )l ind m the matter of intest-
gation ot the aflairs of 1 single msh-
tution I should not think that Nem-
bers of Parliament should spend their
time

wit wot wvw oy (feeet ) Awwf
o1, § 4 wAT wAY AP & frar gR et
& ga i ma v agea g fr et a7 i o faerre
aft @ s griomo o ® amew aw @ www
e fe o 1 Afw e @ arg sy s mgw
gfw 25, 10 mm0 o § yav AEl WIT Tl
&Y forer we worr & WY 9 & w7 firm WY § et
T A g5 wRT o )
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a Umveruty or any other authority s
accountable to Parllament That, you
agrec and the PAC,  the Lkstimates
Committec and all that go into the
matter IIT i1» also accountable to
Parhament Inspite of the fact that
it 15 an autonomous body 1t 15 account
able to Parliament I have had
ciperience when I had been to
Banara, Hindu Umversity and ail
Ceniral Universities There I came
atross the most alarming case in my
lile there was a deposit of about
Rs crores In the bank in favour of
B: naras Hindu Utuversily It 1s depo-
sited 1n the Bank but the Umversity
doics not know that the money 1s de-
posited in the Banh Have you come
across such cases? This was pomnted
ot by my Committeec Inspite of re-
pealed 1eminders, the Bandaras Hindu
Unnersify did not tahe any action o
hat Do vou mean to say that this
1T s tar as financial matters are
concemed 1, not actountable 1o Par-
1iment What did you do in that
cise? In one case

MR CHAIRMAN
only clarification

You must seek

SHRI KANWAR LAL GUPTA I
am seeking only a clarification In one
University, you have the audit second
time, the Government audit second
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time, the particular case mentioned in
the complaint. So, even in this case,
will you consider the proposal so far
as financial irregularities like fraud or
.embezzlement are concerned and will
you appoint some Government audi-
tor again to go inio the details and
not to leave it to the Board of Direc-
“{urs?

.J8 hrs

1 do not know to what extent the
vomplaintg are correct, There is a
iumour that the Director is attached
1o you, Whether he is actually attach-
eti fu you or not, 1 do nmot know, 1n
your own mterest, may I request you
to vefer all thess cases {fo any per-
S01L. regarding the appointment
nnd all that, so that everything may
be clear. These are my two questions.
First, about the finuncial irregularitics,
wi:l you appoint another audit, because
the audit must have been over? But
the same things :hout which a com-
pluint has been mude, will you refer
to the uudit as you have done in the
vase of one university? My second
question is about the other matters
which are only serious matters, If they
are serious, will you appoint anybody,
even the University Grants Commis-
sion or anybndy in your Ministry?
Will you appoint somebody to look
into this? These are my iwo gques-
fions,

DR. PRATAP CIJANDRA CHUN-
+DER: Hon. Member Shri Kanwarlal
Gupta is a very experienced lawyer.
and experlenced parliamentarian as
wel:. But 1 would respectfully say
that his analogy of Ihe Cabinel and
the Prime Minister is not apt at all
because the Minislers are appointed
by the President on the recommenda-
tion of the Prime Minister, whereas in
the case of Board of Governors of
IIsT, the Director has very little to
G:!y and as I said earlier, a large num-
er of Members represent different
States in that area and also on the
Council of IIsT ‘cver which the Direc-
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tor has no conirol, However, I am
not going into these technicalities. I
fully agree with my hon. friend that
no mstitutions ‘which are being financ-
ed out of the funds of the government,
ne. out of pubiic exchequer, will go
scot free if there is any financial ir-
regularity and the safeguard also is
inbuilt in the statute, For instance,
under Section 9(2) of the Institute of
Technology Act, the provision is:

“Visilor may appoint one or mare
persons to review the work and pro-
gress of any Institule and to hold
inguiries into the affairs thereof and
to report thereon in such manner

as the Vsitor may direct,”

The next sub-clause rlearly points out
that a Visitor cuan give direction to
these 118T for carrying out the direc-
tives, Therefore, ample power is there
in the hands of the Government. Bul
this 1s an extremec step. Unless a pro-
per case is made oul, this type of rov-
ing inquiries into these matters will
create more confusion than it  would
solve, Therefore, 1 have submitted to
Dr Ramji Singh, if he gives me some
of these specific cascs, certainly these
wiil be looked into,

Shri Kanwarlal Gupila referred to
two points. One i8  whether these
financial irregularities can be referred
1, some Government auditor, If his
cases can be specifically brought  he-
fore me and wvrima tacie Dr. Ramji
Singh satisfies me then certainly 1
shall be prepared 1o refer this to Gov-
crument auditor onece more so that
these matters might be checked up.
Asx regards other matters, 1 have al-
ready made my submission.

@ wiw wgw (AT At
T qTEA, W SArAT TEAT F AT A TR
focaqn v &, e = e v &, P A
FrT wEm A R AT A E Y AT A e
w1 % spnfeere & wrem e e § s e-
v ardy few w1 wwa € 1w oY wrEETE
arer forr Fufredt & wrelt &, v w7 fafasy
o % arafadt & fad freiare Ag) s ofear-
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PROF DILIP CHAKRAVARTY
(Calcutta South): We also have a
few questions, Mr Chairman,

MR CHAIRMAN, Your nameg are
not {here

PROF DILIP CHAKRAVARTY:
We_ of vourse, submitted our names.

(Interruptions)

VMR CHAIRMAN: You have given
notices, but you have given mnotices
after 11 OClock ‘That is why they
were 1ejected So far as your name
1~ concerned, your name 1s not there
because 1n the bal.ot your name did
not (ome

PROF DILIP CHAKRAVARTY"®
Derause we  would like to take an
opportunity to nul  questions.

Y Tty WgT T AEEHEE 7 9699 ¥ a8
& fr wrf ot dvare wrw e o & aR #
*16 FaTT TE &7 AT AW IR A A} A wrg
oY "t A &7 wwAT & 7wy e andr
%1 WA 47 ¥ s aw ot amd &% 7, A foet
cOralel #7% W, w2 fordy anmfre
o @ W HE 4% A S wwar § 7 i
ATRE W7 47 WWWA £ T § {1 O §, @ oar
¥, Tt e qeasas @ w6 ow @ qaer
T Fm A o & a0 T o Wi g
WIETAR T JETT FT B FAT FWAT &7 WA
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PROF. DILIP CHAKRAVARTY
(Calcutta South): On z point of crder.
The House was scheduled to sit only
up to 6 O'Clock, The conseni{ of the
House should have been secured for
exiension. If without securing con-
senl, the House continues for six
minutes, certainly, though our names
are not there, we can secure the con-
sent of the House and pul questions.
I move that the House continue up to
7 O'Clock and the other Mcmbers also
be allywed to put questions,

MR, CHAIRMAN: You have raised
a poini of order. It is correct that I
should have asked the pleasure of the
House. I thought the questions would
be over within five minutes, but it has
been prolonged.

Is it the pleasure of the House to sit
for another ten minutes?

HON, MEMBERS: Yes.

MR, CHAIRMAN: Even if it is ex~
tended by one hour, you are not going
to be called because your name has
not come in the ballot. 1t is not going
to benefit you.

VAISAKHA 7, 1901 (SAKA)
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The House will be extended by ten
minutes,

DR. PRATAP CHANDRA CHUN-
DER; There is no question of shuwing
any disrespect 1o the hon. Members of
this House. They are putling ques-
tions, In fact, with regard to this IIT,
Kanpur, several queslions have al-
ready been put, and we are discussing
uly these matters in this House. Simi-
:arly, in the other House also ques-
ti mg are being put. If., on the plea of
autonomy, there is no accountability,
‘we would not have answercd the ques-
tiong at all. The fact that we are
answeTing questions shows that we
are having respeet for the Members.
I am also a Member of the House and
sonie day I may he on the olher side
and would like to put some cuestiuns.
So, how ean I show disrespect fo the
Members?

Parliament has pasei cerlain  Acts
and statutes on the basis of which cer-
tain powers have ‘.cen delegated fo
these  inslitutions, and  within 1he
framework of the powers svhich have
been delegated t{p them, thav can tadc
decisions.  For instance dismissal cf
av enployec. It is a case of the domes-
tic tribunal and if the rules have been
iy + moplied with, even g coumt of
1w vl Lot interfere

Then again, there ig also powers
with the cour{ of law to see whether
the ruley are complied with or not,

Auionomy is enjoyed by these insti-
tutions to the extent spelt out hy the
Act of Parliament, Therefore, when
we speak of autonomy, il does not
mean, that there is no accountability.
1 have read out the portion from the
very Act to show that the Visitor, on
Government advising him, can take
action in this maiter. So, the appre-
hension of the hon. Member is not
correct,

woraf siten : oft wor ww farty, o
fad wavrer gfioy |
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ATz § IzrET § #IT & are foar w4y
& faerr g, o ard wegafa & faar g, agi 91
aam stvafaaat & 1L H, IrALATT AT ATAT-
TET & ATT A, IMALFEL & Hrady ghiaar Tt
T T T § d49T & A §,—ag 9y
fa’aﬁrﬂiiﬁ?ﬁqﬁﬁ'ﬁﬁéﬁrfﬁm%aﬁaﬁ
asz & 4fF 77 A7 7T Arar gufEa q@ e
FT A1 agt faa, ga ww ¥ feare @ &
ﬁrmn"raza:’raﬁnaﬁtqr%usrmfmvﬂw
Higq 4 2 ATCE &1 AIvETGA f24T1 91 1 477 9%
AEET 45 ¢ §

gwnafa AEWRT : ZH WY & SAGT FT 2
FT & 98 AT F &7 & qAAr g afwq F zar
F& ? F w3yt g ag 719 7 32l pemar g fa
d9z & AT FT ATH 757 7@ AT 2 92 K1 491
& fam =Trw7 agT & feares FT asd £

PROF. DILIP CHAKRAVARTY:
We all endorse the views of my friend,
Mr. Manoharlal. Let there be a two
hour discussion. We all want to parti-
cipate in the discussion,

(Interruptions)

MR. CHAIRMAN: Mr. Manohar LaI,
your feelings wili be conveyed to the
reaker.

=i a® qan faart (Fdee®) @ gamfy
wErea, WS ATE A, FAGT F Afvataaar 7w
AT frgfaat qar sarafa & qeaea § qarm
aTE wA TE § | o aws fag 7 aga ¥ awy
ST & HTHA @ £ | 34 B Tga Wl g HETr
a1 wrara fra way 71 fafag €7 F € q7091
Ffem &,z Aea A o faam 377 % weada
TR &1 ISMAT AT § M T4 4T gu F wfwa
*H F ArAaE (qar 7T AT Hid aes 5o g
& | 39T 99 §F § arA9E 39 B A1 MEAT-
G 27 T AR AG@T | § ITF IOLH g
| QBAT ATFT, faweft an< fora sv 9 1 2
a"raaiwfﬂéé ST qTadl HOM &) T
g1, 39 A IgM faar 41 .

“There was a complaint that one
Principal of Compus, Shri J. S.
Mittu was dismissed. He was dis-

missed after following all the de-
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tails of procedure. Then this Gentle-
men ‘went to the High Court and the
High Court dismissed his application.
Then political pressure was brought
to bear in this Institute.”

DR. FRATAP CHANDRA CHUN-
DER: On a point of order. The hon.
member has placed this matter hefore
the hon, Speaker on a question of pri-
viiege for misleading the House, So it
is under consideration of the hon.
Speaker. A question of privilege has
been raised owver this matter. When
the matter is referred to the Speaker,
Isubmit thatthis should be placed
before the hon. Speaker.

#it 7w wuor faart  wR afass w1
FTEAT T AT IH FT TG AN AHT qZ A
o1 o2 F7 7971 951E TE &, T TIA FT AT I9L
a1 78 faega 7z, w=a A7 qear o smafa
ar?'?gl A 3 09 gze A v qd oF fom FTF
gfrdd aﬁmmqﬁﬁmmmrwnﬂ
9 a7 7@ fear wafad aifw g 1 a1
T & T g -

s arg ag & 5 3 frvaw, 1977 W
“feest” & mar a1 fF wrd wrd &Y wrAgE F
frenfagt zra srwgand a9 & afas & 1 799
HATAT AT A FHATAT FTLT FgaTT 4 FI
2| ATTHIFTTE U O E | WEATTRT A wEa g
g, faenfaai & wrdae & qamw &l A foerad
form w2 A1 & 1 gAar & A, v o £ @ wr-
feame 19 & =9 § WY sqrow dqTA qT g
&€ & 1 TH it F are & ofr w5 o §
sa7 faar fF grear-e8T 9 73 gqar gdfan
FUEr FRAFET TN AT )

ZdY qrgey § § 0 & g€ FHL( £ FHITY
¥ q1 A7 AT AT A0ZAlE

“As suggested by you, I have ex
amined the papers regarding the
joint entrance examination conduct-
ed by the Social Committee and my
observations are as follows:

“There appears to be overwriting
in respect of Code Nos. NW 64 MX
41 and Fz 42,

In respect of these candidates, the
original works have been altered. No
initials had been put against th
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above-mentioned instances of over-
writings There is no recorded evi-
dence of any policy decision having
been made in this connection, by
{he Commuttee. No uniform criteria
appear to have been followed 1n
making the allerations.

In view of the above facts, 1 am
of the opinion that a prima facie
case for inguny cxisis againsy the
individual who has made the altera-
tions.”

Thig 15 dated April 10, 1976,

T F, A% ¥ qvd § 616 ST T
gt

3

1

‘I am also of the opinion that if
the question 1is not allowed to be
closed, 1t is likely to land Shri Varma
intp difficulty which I would not like
to happen if I can help it”

9 T W gmed Al gt § o gy
T &Y g wgt & Wil @ ad §

® Sheger ez 4, Forw $ art ¥ et
widY & ot sl Feitd F war B

w figy v o
19 wrwlt, 1979 ¥ wafiry ardt o Aoy
g€ i wu ftfew # gadua B Ok wui wft

81 23 Trwrdy o oft R0 o forg A, ot e

VAISAKHA 17, 1901 (SAKA)

in 11T, Kan- 94
pur (ILAH Dis.)

“Assessment scheme for promo-
fions tu lgh posts ’

Fo7 wigm e o v ST ® A w8,
gedtitz vt vy § A o g eee &
ferfiar firprad ot €, Fevaferamem

DR. PRATAP CHANDRA CHUN-

DER;: The hon. Member has mentioned

three matters which are now the gube

ject-matter of the privilege matter
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‘which-has been menlioned before the
hon: Spesker, Su, 1 do net want to
comment on these, Sufficient ecxpla-
‘nation will be given to the hon. Speak-
er, and let him decide who is right and
who is wrong, So, 1 am not making
any comment on theose,

Aboul suspeasion of the Regisirar, I
may say, it.ig not unly suspension but
aclual slepg have been taken to ini-
tiate disciplinary proceedings accord-
ing,to: law; a charge sheet has becn
served on hun. There gre several
heads of charges, There are four
artides of charges Under them, allo-
gether 26 itéms of dercliction of duty,
omiseion and commission have been
mentioned. A retired judge, Justice
R: K. Eavela, a retired District and
Sesstong Judge, Punjab Judicial Ser-
viee *vho was also in the Commission
of Irquiry which inquired into the
liquor death by using spurious hquor
in Drelhi in 1472 and who was again
in the Commission of Inquiry for in-
quiring into the lathi-charge of poli-
tiba! prisoners during Emergency on
20d October 1975, has been appointed
to look into this matler. This matier
is now befuore the Inguiry Committee
and, as 1 have said, that is perfecily
within the domestic jurisdiction of this
itistitution. Government is not going
to.interfere in this matter,

As regardy wvarious other matters
which the hon. Member has referred
to, I would say, the charge is not only
against this instilution, Shri Manchar
Lal was saying that it related to his
constituency. I knew only yesierday
that he has also levelled charges
ageinsi the. IIT, Bombay. There may
bescharges againsi all the IITs, There-
fare; this' Government wil! scrutinise
all theee charges. Merely because cer-
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tain charges have been signed by a
number of MPs, it will not mean that
the charges are substantiated. This is
what has been stated in the letter
addressed to Shri N. Sanjiva Reddy,
Preswdent of India; '

“The preseni Director is a man
who 1s devoid of ideals and values.
He got this assignment as a reward
for hig ailegiance {o the former rul-
ers of the country, He is a great
admiter of Sanjay Gandhi whom he
cultivatedl with assiduous zeal....”

“The Ihrector tollows the British
policy of divide and rule 1o keep
humseit 1n power.”

This Director offered to resign last
year. Bui a number of professors came
1o me and said tha! this should not be
done, T called the Director and said
that that would bring a bad name to
the mstitution if he did not face the
stituation

As  regads the appointment  of
Chairmun,_ 1t is not a fact that every
time we appuimt some  industrialist.
For mmstance, 1n Delln 1IT, we have
appointed Air Marshal Arjun Singh,
who 1s # member of the Minorities
Cummission In Bombay I.IT1 there is
a very well known  scientist, But
wherever we [eel thal particular per-
sons will coniribute to the general
developmeni of this institulion, cer-
tainly we should consider them,

MR. CHAIRMAN- The House stands
adjourned till 11.00 A.M, on Monday.

182% hrs

The Lok Subha then adjourned till
Eleven of the Clock on Monday, April
30, 14979/Vaisakha 10, 1801 (Saka).



